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INTRODUCTION 

I, the Chairperson, Committee on Subordinate Legislation having been authorised by the 
Committee to submit the report on their behalf, present this Thirtieth Report. 

2. This Report relates to the action taken on the Observations/Recommendations contained 
in the Seventh Report (2016-2017) (Sixteenth Lok Sabha) which was presented to Lok Sabha on 
12.8.2015. 

3. The Committee considered and adopted this Report at their sitting held on 
23.4.2018. 

4. The summary of recommendations contained in the Seventh Report and action taken 
reply of the Government thereon have been reproduced in Appendix I of the Report. 

5. The Minutes of the sitting of the Committee relevant to this report are brought out in 
Appendix II. 

6. An analysis of action taken by the Government on the recommendations contained in 
the Seventh Report of Committee on Subordinate Legislation (Sixteenth Lok Sabha) is given in 
Appendix Ill. 

New Delhi; 
23 April, 2018 
03 Vaisakha, 1940 (Saka) 

(iv) 

DILIPKUMAR MANSUKHLAL GANDHI 
Chairperson, 

Committee on Subordinate Legislation 



REPORT 

This Report of the Committee on Subordinate Legislation (2017-18) deals with 
the action taken by the Government on the observations/recommendations contained in 
Seventh Report (Sixteenth Lok Sabha) of the Committee which was presented to Lok 
Sabha on 12.08.2015 The Seventh Report dealt vvith the following subjects :-

1. The Foreign Currency Convertible Bonds and Ordinary Shares (Through 
Depositary Receipt Mechanism) (Amendment) Scheme, 2013 (GSR 684-
E of 2013). 

II The Ministry of Law and Justice, Department of Legal Affairs, Group 'C' 
posts Recruitment Rules, 2013 (GSR 270 of 2013). 

Ill. The Defence Research and Development Service (Amendment) Rules, 
2013 (SRO 11 of 2014). . 

2. The observatio~s/recommendations made by the Committee in respect of the 
shortcomings observed in the above rules are contained in paras 1.4 and 1.5 of chapter 
I, paras 2.5, 2.6 and 2.7 of chapter II and paras 3.4, 3.5 and 3.6 of chapter Ill of the 
1 th Report which after presentation was forwarded to the concerned Ministries for 
implementation of the recommendations contained therein. The Ministries concerned, 
viz. the Ministry of Finance (Department of Economic Affairs). the Ministry of Law and 
Justice (Department of Legal Affairs) and the Ministry of Defence (Department of 
Defence Research and Development) furnished their action taken replies in respect of 
all the eight observations/recommendations contained in the Report. 

3. The main observations/r~commendations made by the Committee in its Seventh 
Report (Sixteenth Lok Sabha) and the action taken thereon by the Ministries concerned 
are briefly given as follows:-

1. The Foreign Currency Convertible Bonds and Ordinary Shares (Through 
Depositary Receipt Mechanism) (Amendment) Scheme, 2013 (GSR 684-E of 
2013) 

The Committee observed that the above scheme and 12 amendments 
subsequentty carried out therein from time to time were without a statutory backing but 
were published in particular part/section of the Gazette of India, which is primarily meant 
for publishing the piece of subordinate legislation which have the statutory backing of an 
Act of the Parliament or any Constitutional provision. The Committee, therefore, 
recommended to rectify the patent error of printing of the Scheme in wrong part/sec\ion 
of the Gazette of India. The Ministry of Finance (Department of Economic Affairs) in 
their action taken reply submitted that New Depositary Receipts Scheme 2014 has 
replaced the earlier Foreign Currency Convertible Bonds (Through DR Mechanism) 
Scheme, 1993 and the same has been notified after due legal vetting by the Ministry of 
Law and Justice in Gazette of India (Extraordinary), Part I-Section I. 



_...- ... - ..-----------~ ~----------~ ' -· -~-.-.-

II. The Ministry of Law and Justice. Department of . Legal Affairs, Groug 
'C' posts Recruitment Rules, 2013 (GSR 270 of 2013 

Ths Committee recommended the Ministry to amend the above Recruitment 
Rules and classify the post of Sr. Court Clerki Grade - I as Group B Post as the scale 
of pay attached to the post is Rs. 9300-34800 in Pay Band-2 and consequent to this 
amendment, the period of probation under Col.9 will also be required to be changed 
from 'not applicable' to 2 years in accordance with the DoPT guidelines stipulating that 
in the case of promotion from one Group to another Group1 probation of 2 years is to be 
prescribed. The Ministry of Law and Justice in their action taken reply submitted that 
necessary amendments have been made and have also enclosed copy of the 
Notification so notified. 

Ill The Defence Research and Devel9pment Service (Amendment) Rules. 201~ 
(SRO 11 of 2014) 

The Committee while observing t11at the year in the short title to the above rules 
was not in conformity with the year of their publication in the official gazette 
recommended to issue a corrigendum for rectifying the error in the short title in order to 
make it consistent with the •year' of publication. The Ministry of Defence (Department of 
Defence Research and Development) in their action taken reply informed that the 
corrigendum as desired by the Committee has been published and also enclosed a 
copy of the Gazette notification so notified. · 

4. The Committee, therefore, are satisfied to note that the Ministries 
concerned have ac·cepted the shortcomings and rectified the same. A statement 
showing the Action Taken by the Government on the recommendations contained 
in the Seyenth Report is given in Appendix-I. 

New Delhi; 
23 April, 2018 · 
03 Vaisakha 1 1940 (Saka) 

DILIPKUMAR MANSUKHLAL GANDHI 
Chairperson, 

Committee on Subordinate Legislation 

~ ~-------~--
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APPENDIX I 
(vide Para ~ of Introduction of the Report) 

STATEMENT SHOWING THE ACTION TAKEN BY THE GOVERNMENT ON THE 
OBSERVATIONS/RECOMMENDATIONS CONTAINED IN THE SEVENTH REPORT 
O_F THE COMMITTEE (16th LOK SABHA) 

I. The Foreign Currency Convertible Bonds and Ordinary Shares (Through 
Depositary Receipt Mechanism) (Amendment} Scheme1 2013 (GSR 684-E 
of 20.13}. 

O_bservations/Recommendations of the Committee 

The General Statutory Rules (including Orders1 Bye-laws, etc. of general · 
character) issued by the Ministries of the Governrnent of India (other than the rv)inistry of 
Defence) or by Central authorities (other than the Administration of Union Territories) 
are mandated to be published in the Gazette of India, Extraordinary, Part II Section (3). 
Sub-Section (i). The Commlttee note that the Ministry of Finance (Department of 
Economic Affairs) had notffied the parent Foreign Currency Convertible Bonds & -
Ordinary Shares (Through Depositary Receipt Mechanism) Scheme1 1993 and 
subsequent 12 amendments to this Scheme, wrthout a ·statutory backing1 in the 
particular part/section of the Gazette of India, which is primarily meant for publishing the 
piece of subordinate legislation which have the statutory backing of an Act of the 
Parliament or any constitutional provision. The Committee strongly contest the 
argument given by the Ministry that, the Foreign Currency Convertible Bonds and 
Ordinary Shares (Through Depositary Receipt Mechanism) (Amendment) Scheme. 
2013 was only an amendment in one-of the provisions of the parent Scheme viz. the 
Foreign Currency Convertible Bonds and Ordinary Shares (Through Qepositary Receipt 
Mechanism) Scheme. 1993, which was first published in the Gazette of India, 
Extraordinary1 Part II Section (3), Sub~Section (i) on 12 November, 1993 and therefore! 
the aforesaid amendment was also published in the above part/section of the Gazette of 
India. The Committee take a view that though the Scheme was originally not published 
in the specific parUsectlon of the Gazette of India. in which it was supposedly mandated 
to be published 20 years ago1 in no manner can be referred to as a precedent which 
would justify for recurrence of the error till date. The Committee recommend that the 
Ministry should now seize the window of opportunity opened by the Committee, by 
pointing out the infirmity of printing of the Scheme in wrong part/section of the Gazette 
of lndla, to rectify the patent error. The Committee desire that this piece of subor9inate _ 
legislation should be issued afresh by superseding the earlier version without 

= ?> -



' ! 

l 
1 . 

------·- ,r 'I" 

hampering its practical applicability and without encroaching on the benefits of the 
scheme to anyone by publishing the same in the correct part/section of the Gazette of 
India. 

(Para 1.4 of the Report) 
The Committee note that as per Ministry of Finance submission, the parent 

Scheme was notified in 1993 under the General administrative powers of the 
Government as suggested by the Ministry of Law. The Committee also note that the role 
of Ministry of Law and Justice (Legislative Department) was crucial in the matter and 
correct advice regarding publishing of the Scheme in the correct part/section of the 
Gazette of India at its initiation i.e. in 1993, would have prevented the very genesis of 
such a patent error~ because the Ministry of Law and Justlce (Legislative Department) 
as compared to any other Ministry, is more well-versed and equipped regarding the 
nomenclature of various parts/sections of the Gazette of India and the content to be 
included in each and every parUsection of the Gazette of India. The Committee, 
therefore, desire that the Ministry of Law and Justice (Legislative Department) should 
view this as an eye opener and should act as a guiding force tor all Ministries in the 
matters relating to the subordinate legislation. The Committee desire that the Ministry 
of Law and Justice (Legislative Department) should be more cautious and vigilant in 
future in all such matters. 

(Para 1.5 of the Report) 

Reply of the Ministry 

New Depositary Receipts Schf?me 2014 has already been notified (Annexure-l) by 
Department of Economic Affairs which has replaced the earlier Foreign Currency 
Convertible Bonds (Through DR Mechanism) Scheme, 1993. The same ·has come into 
effect from 15 December, 2014. The new DR Scheme, 2014 has been notified after due 
legal vetting by Ministry of Law and Justice in Gazette of ·1ndia (Extraordinary), Part I-
Section I 

i----111 ------,· .. - -

[The Ministry of Finance (Department of Economic Affairs) 
OM No.A-60011/1/2014-LAP(JUS)/826 dated Nil September, 2015] 
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11. The Ministry of Law and Justice, Department of Legal Affairs, Group 
'C' posts Recruitment Rules, 2013 (GSR 270 of 2013) 

Observations/Recommendations of the Committee 

The Committee note that the Ministry of Law and Justice, Department of Legal 
Affairs, Group 'C' posts Recruitment Rules, 2013 (GSR 270 of 2013) were published in 
the Gazette of India, Part-II, Section 3{i) dated 7 December, 2013. On scrutiny of the 
rules, it was observed that the Ministry of Law & Justice (Department of Legal Affairs) 
had classified the post of Senior Court Clerk, Grade-I as Group 'C1 inspite of the fact 
that the scale of pay attached to the post is Rs. 9300-34800 in Pay Band-2 with Grade 
pay of Rs. 4200/- which needs to be classified as Group 'B' post as per DoPT's order 
dated 9th April, 2009 published vide SO 946 (E). The reply given by the Ministry of Law 
& Justice (Department of Legal Affairs) is not convincing. 

(Para 2.5 of the Report) 

The clarification given by the Department of Legal Affairs for retention of the post 
of Sr. Court Clerk Grade - I in Group 1C' vide their communication dated 28 May, 2014 

· is not tenable and the same has also been corroborated by clarification furnished by 
DOPT vide their OM dated 6 August, 2014 which !nter-alia stated that -

llln view of DOPT's Notification dated 9.4.2009, the post of Sr. Court Clerk, 
Grade-I is a Group 'B' post. However the Department of Legal Affairs has 
retained the post as a Group 'C' post. The same is not in order. The Ministry of 
Law & Justice (Department of Legal Affairs) have not approached the 
Department of Personnel and Training for deviating from the notification dated 
9.4.2009. The Department of Legal Affairs is required to amend the Recruitment 
Rules and classify the post of Sr. Court Clerk, Grade-I as Group 'B' post with the 
approval of the Department of Personnel and Training. However, if it is still 
p·roposed to retain the classification as Group 'C' then also exemption from the 
general classification would need to be obtained from the Department of 
Personnel and Training". 

(Para 2.6 of the Report) 

In view of the above, the Committee ·are of the view that provisions contained in 
the Recruitment Rules should conform to the guidelines formulated by DOPT vide their 
OM dated 17.4.2009 on the aspect of classification of posts under the CCS (CCA) 



- .--•. - - -~----- - ..• -.--· .. ·---·--~----~· -.-. ,.-. .. .. _ ________ ... _ ~- __ .. __ 

Rules, 1965. The Committee, therefore, recommend that the Ministry should take 
initiative to amend the Recruitment Rules and classify the post of Sr. Court Clerk, 
Grade - l as Group B Post, and, consequent to th.is amendment, the period of 
probation under Col.9 of the relevant GSR will also be required to be changed from 1not 
applicable' to 2 years because promotion to the post of Sr. Court Clerk Grade - I is to 
be made from Senior Court Clerks, Grade - ii which has been classified as Group 'C' 
and as per DOPT guidelines in case of promotion from one Group to another Group 
probation of 2 years is to be prescribed. The Committee expect the Ministry to initiate a 
proposal to this effect to the DOPT in a time bound manner and apprise the Committee 
of action taken in this regard. 

(Para 2.7 of the Report) 

Reply of the Ministry 

The necessary amendments have been made and copy of the Notification notified 
in the Official Gazette of India is enclosed for ready reference (Annexure-11). 

[The Ministry of Law and Justice (Department of Legal 
Affairs) OM No.12018/2/2011-Admn.(l)LA dated 7.11.2016] 

Iii The Defence Research and Development Service (Amendment) Rules, 2013 
(SRO 11 of 2014). 

Observations/Recommendations of the Committee 

The Committee note that on scrutiny of Rules (SRO 11 of 2014} it has been 
observed that the year in the short title does not tally with the year of its publication. A 

- . 

reference dated 24 July, 2014 was made to the Ministry of Defence wherein besides 
pointing out the infirmity, it was al.so mentioned that the Committee have time and again 
emphasized that the year in the short title should tally with the year of publication of 
rules for easy referencing . . 

{Para 3.4 of the Report) 

The Committee are surprised to note that the Ministry, instead of taking serious 
note of Committee's earlier recommendation, have furnished a very casual reply by 
stating that " ..... every publication of notification requires almost three months. Under 
this circumstance, the notification would have been signed by September of each year 
so that publication could be taking place in the same year. The Department cannot stop 

-i.-



\ 
I ' . 

\ 
1 

I 
~ 

i 

\ 
' 

___ ,...... __ 

amendfng Recruitment Rules after the month of September each year. In view of this, it 
f.!I'~ is submitted that issuing of corrigendum may not be required in this case". 

(Para 3.5 of the Report} 

The Committee, therefore, while taking serious note of the lackadaisical 
approach of the Ministry towards the whole issue, expect the Ministry to be more careful 
and calculative henceforth so that it pays attention to all aspects of rule making and to 
ensure that technical flaws of this nature do not recur in future. The Committee also 
recommend that the Ministry may issue a corrigendum rectifying the error in the short 
title in order to make it consistent with the 1year' of publication. The Ministry should 
ensure that the 'year' in the short title tally with the year of publication especially when 
the rules are sent for printing in the Gazette of India during the latter part of December. 

{Para 3.6 of the Report) 

Reply of the Minist['l 

The corrigendum of SRO 11 of 2014, as desired by the Committee on Subordinate 
Legislation has been published vide SRO 102 dated 9th November 2017 in the Gazette of 
India on 23rd December 2017. A published copy of the Gazette notification both in Hindi 
and English version is forwarded herewith (Annexure-111}. 

[The Ministry of Defence (Department of Defence 
Research and Development) OM No. DHRD/76066/Sub 
Leg/C/M/01 dated 16.1.2018] 

-+ -
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MINISTR\' OF FINANCE 
{Ocputmenl" of E 011ornic AJfairs) 

NOTIFICATION 
New Delhi, lhe 21&t Oc:1ob.:r2014 

~ ;;rr!lft, ~ ~ (~ :n:,) 

r. No. 9/1/201J-ECl3.-The Central Go"vernment hereby 1101illes the follo wing scheme for r.'lci litating lssuc or 
depository receipts 9otsidc India, namely :-
1. rrclimin:'lry 

I. This Scheme may be called the Depositor~· R~ce i pls Scheme, 2014. 
I. This Scheme shall come into force with effect from December 15. '.! O i"~ . 
2. The ·provlsio ns of thi s Sche111e shall be i111 pltlilc111cd by the respcc1ive authorities, namely. the Reserve · Bank of 

India, the Securities and Exchange Board of lndi<1, Minisu-y ofCorporateAfl:1irs and Ministry ofFin:rnce. 
2. Ocllnitions 

I. In this Scheme. unless the come >; t otherwise requin!S :-
(a) ·depos11ory receipl' men11s a fore ign currency cl c11ominalcd instrument, whe1her listed 011 an illlernntional 

c~change qr not, issued by a forei gn depositoiy• in a permissible Jurisdiction on the b~ck of permissible 
securii ics issued. or transferred lo that foreign depository and deposited Wi lh a dome_stic custodian and 
includes 'global deposi1ory reccipt' as defined in $CC1ion 2(44) of !he Companies Act, 20 13: 

(b) ' domestic custodian' means a custodian 'or securities. un Ind ian deposi}ory. a depository participant, or a 
bank and having permission from SEB1 to provide scrvicesascusiodia~ under this Scheme: 

(c) 'foreign depository" means a person which: 
1. l$ not prohib ited from acqui ringpcnniss\bl e securities: 
11. is reg.ul:;ited in a permissible jurisdiction; :rnd . 

· 111 . has legal capac: l)• to issue depository rectip1s i1\ th e peri11issi bl e jul'isdic tion ; 

(d) ' JC OR' means the SEBI (I ssue of Capital and Disclosure Req11ireme11ts)Rcgula1ions. 2009.(e) ·111dia11 
c:frposiwry' means a deposi to ry under the Deposiwr[es Act. 1996; 

(f) 'llliemational exchange· means a platform fo r trading of deposi tory rece ipts. which: 

--------------- -:-- ---- ... ~ - ·-· -- - - - - -r---• •-- ~ • - ·--- ·- -- . , , •• 
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1. is in a permissible jurisdiction; 

ii. is accessible to the public for trading: and 
iii. provides pre-trade and post-trade transparency to 1he public; 

(g) ' permissible jurisdiction' means a foreig n jurisdiction; 
1. which is a member or the Fino1ncial Action 'fosk Force on Money Laundering; and 

0 

ii. the regulator or the securities morket in thnt jurisdiction is a member of the International 
Organisation of Securities Commissions: 

£\plwwtion: The list of permissible j1irisdictio11s as on the dnlc or no1ification is at Schedule I. 

(h) 'permissible securities ' mean ·securities' as ddincd under seet1011 2(h) of the Securities Contrac1s 
(Reg11la1ion) Act, 1956 t1nd include similar instruments issued by private companies which; 

i. may be acquired by ;i person resident outside lni.Jia underthe Foreign Exchange Management Act, 
1999: and 

ii. is in dem1.lterialised form. 
(i) ·dght 10 issue voting instruction' means the right or a depository receipt holder to direct the foreign 

depository to vote in il pa11icular manner on its behRlf ill respect of permissible securities. 
li) ' SEBI' 1ncans the Securi ties and E~changc 13oardof India. 

(k) ·l111spo11sored depository rcet:ipts· mean depository receipts issued without specific approval of the issuer of 
the undcrlyingpermissible securities. 

2. Wordsc1nd expressions used and not defined in this Scheme but defined in 1he Securities Contracts (Rciulation) Acr, 1956 or. 
lhe Securities and Exchanic Board of lndiil Act, 1991 or the Depositories Act, 1996 or the Companies Act, 201J or the 
RcscM Bank of India Acl, 193~ or the foreign txcha,ige Management Act, 1999 or ~revention or Mone Laundering Act. 
2002 and rulc·s ilnd rcg,ul,u ions nude thereunder shall have the mcaninss respectively assigned lo· them, Bl the case may be, in 
those Acts. 
3 . Eligibility 

I. The following persol\s are eligible to issue or lransr~r permissible securities to a roreigo de'pository for thr 
purpose of issue of depository receip1s: 

(a) Hny Indian com pan): listed or uni isted, pri vme or public; (b) any o_iher isstJer of permissible securities; 
(c) any person holding permissible securities: 

which has not been spccifkally prohibiled irom access ing the c'11 pital market or dealing in securities. 

-;. . Un~;,onson:d depository receipts on the back of list~d permissible securities can be issued only if sucn depository 
reCl;' ipts: 

.:I . Issue 

(a) giYe the holder the: right 10 i~s11c votin, instruction: and 

(b) ~re listed 01i .in int<!'rnatio.nal exchange . 

I. /1. rore ign depository nrny iss11c depository receipts by way of a public offering or private placement er in any 
otht·r manqtr prevalent i, n permissible jurisdiction. 

2. An issuer may issue permissible securities to a foreign depository for the purpo~e of issue of depository receipts 
by any mMc perrnissibk for issue or such permissible securit ies 10 investors. 

3. The holders of permissible securities may tran.sfer permissible securities to a foreign depository for the purpose 
of the issue of depos1to1; receipts. with or without the approval of issuer of'suth permissible s ecu ri iies. 
through trnnsactions 011 u r~cogni2ed stock cxchonge. bilate ral rransac1ions or by tendering through a public 
pl111for111 . 

S. Limits 

I. The aggr~gnt~ )r pennissibk sccuri1ics which may be im1cd or transferred to .foreign depositories for issue of 
depositor., rc(cipls. along. with pcrmissihlc s~c,iritics alrc~dy held by pcr&ons resident outsi\Jc India, shill! not 
exceed the li1n it 011 foreign holding ofs11ch permissible secu rities under the Foreign Exchange Managerne]lt Act, 
1999. 

Explcmmivn: for o!;,.amplc. foreign inves1mcnt ii 11 comp:my is ordinarily permissible up to xo/o. However. it 

--~...--
·----· --- - ·- -
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.. :) 
can be increased up to y% wirh the approval of 1he cornpany in the genernl body meeting.. lf no such 
approval has been gramcd, 1he permissible securities on which depository receip1s may be issutd, whether 
sponsored or unsponsored. cc1nnotexceed :,;%, 

2. The depository receiplS may be ,;;onverted lo underlying permissible securities a~d vice versa. subject to 1he 
limit in sub-paragraph I. 

6. · Pricing 

7. 

The permissible securities shall not be issued to a foreign depository for the purpose of issuing depository receipis- al a 
price less 1han the price applicable to a· corresponding mode of issue of such securities 10 domestic investors tmder lhe 
applicable laws. 
cxp(anation /: A company listed or proposed to be listed on a recognized stock exr,;hange shall not issue equity shores 
on preforenrial allotrncnt to a foreign depository tor the purpose of issue of depository receipts at a price less than 
the price applicable to preferential al lotment of equity shares of the same class to investors unocrthe IC D R. 
Explanation 2: Likewise. ,\l"e.la listed 1:ompany makes a qualified insti11.1tional placement of permissible securities 
to a foreign depository for !he purpose of issue of depository rer.;cipts, the minimum pricing norms for such placement 
as.applicable underthe IC D R sha ll be complied with, 
Rights a nd du lies 

I. The foreign deposi10ry shall be entitled to exerdse voting rights, if an}\ associated with the perm issible securities. 
whether pursuant to voting instruction from the holder of depository receipts or otherwise. 

2. The shares of a company underlying the depository receipts sha ll form part of the pub I ic sha reholding of the 
C01"fll1i undenhc Secu~ities Co!1tracts (Regulat ion) Rules, 1957, if: 

(a) the holder of such depository receipts has the right io issue voting instruct ion; and 
(b) such deposhory receipts ·are listed on an internat ional exclrnnge. 

3. In the cases not covered under sub-paragraph 2; sha;cs of the company undtrlying depository recei pts shall not be 
included in the total shareholding and in the public shareholding for the purpose of computing the public 
shareholding of the company. . 

4. A holder· of depository receipts issued on the back of equiry shares ofa company shall have the same obligations 
as if it is the holder of the ur:,derlying equity shares if ir hiis the right lo issue \IOting instruction. 

8. Obligations · 
I. The dornestic custodian shall : 

(a) ensure that lhe relevant provisions of Lh~ Scheme relat ·d to the issue on~ cancellation of depository 
receipts is complied with; 

(b) maintain records in respecl of, .ind report lo, !lldinn dcposi1ories a ll transactions in Ille nature of issue 
and cancellation or depos i1ory receipts for the purpose of monitoring limits 1mder 1he Foreign 
Exchange Management Act; 1999; 

(c) provide the information and dala as n,ay be called upon by SEBI, lht Reserve ·Bank of India, Ministry or 
Finance, Min istry of CorporateAffairs and any other "uthority of low; and 

(d) file with SEB I a copy of the docume.nl. by whatever name cal led, which sets the te rms of issue of 
dtpositOI')' receipts issued on the back of securities, as defined u11dcr section 2(h) or the Securitic:s 
Contracts (Regulation) Act, J 956, in a permissible jurisdiction. 

Explana1ion: This obligation under su b-paragraph Id is in respect of securities, and not permissible 
securities. 

2. Ind ian depositories shall coordinate among themsel ves and disseminate: 
,1. 1he ou1stand1ng permissible stcuritics against which 1he d~pository rcce1pts are outstandi ng; and, 
b. 1he limit up to which permissible sec\1ri1ics can be CO!ir~ricd lo dcposilory 1·cceipts. 

3. A person issuing or transferring permissible sec11ri1ies to ~ foreign depository l'or the purpose of issue of 
depository receipts shall comply whh relevant provisions of 1lfe I ndi1111 law, including 1he Scheme. relo1cd to 
the issue and cancel lation of depository receipls. 

--71- ~ 
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/\()prov.i i () 
I. Any approval necessory for issue -or transfer of permissible securities to a person rtsident outside India shalr' 

~pply to the issue or tr.rnsfrr of such pcrmis ible scq1ritics to n for~ign depository for the purpme of issue of 
dcpo5itory receipts. 

2. Subject to sub-paragraph I; the issue of depository receipts sh nl l 1101 require ony approval from any governmen t 
agency if the issuance is in accordance wi1h the Scheme. 

£xp/(lm1lio11: ir the issue of p~rmissible securities underlying the depository receipts docs ,iot require approval 
under t)1e r-ore_ign E;,:change Management /\ct , 1999. no :ipproval will be required for issue of such depository 
receipts. 

10, Mark.et Abuse 
1. l t is clarified that any use, inlendcd or othemise. of depository receipts or market of depository receipts in a 

manner, which has .potential lo cause or has caused abu5C of the securities m;irket in lndia, is market abuse and 
shall be dealt with accordingly. 

2. For the purpose of this paragraph. ' market abuse' rncnns any activity prohibited under Chapter VA of the 
Securities and Exchange Board of l11din /\ct, 1992. 

I J. Rcpenl nnd S;.ivings 
I. The Issue of Foreign Currency Convertible 13onds and Ordinary Shares (Through Depository Receipt Mechanism) 

Scheme. 1993 shall be repe,iled except to the e,.1e11t 1~k'l!ing to foreign currency convert ible bonds. 
2. Notwithstanding such repeal, anything, done or any action taken under the Issue of Foreign Currency 

Convertible Bonds and Ordinary Shares (Through Depository Receipt Meclianisn,) Sch e rn e. 1993, sh al I b.e 
deemed 10 have been done or token under the corresponding provisions of this Scheme . .. 

Schedule I : Permissible Jurisdictions 

I. 
2. 
3. 
4. 
5. 
6. 
7. 
8. 
9 . 
I 0.-
I I. 
12. 
13. 
14. 
15. 
16. 
j7 . 

Arge nt ina 
Australia 
Austria 
13elgiun1 
Brazil 
Canada 
China 
Denmark 
E111·opean Commission 
Finland 
Frn11ce 
Germnny 
Greece 
Hong Kor,g., Chi11,1 
Iceland 
Ireland 
Italy 

18. Japan 
19. Republi c of Korea 
20. Luxembourg 
21. Mexico 
22. The Netherlands 
23. New Zealand 
24 . . Norway 
25. Portugal 
26. Russian' Federation 
·27 . Singapore 
28. South Africa 
29. Spain 
30. Sweden 
3 J. Switzerland 
32 . Turkey 
33 . United Kingdom 
J.4 . United State 

MANOJ JOSHI, Jt. Secy. (FM) 

Primed by th<' lv1nnnger. OovernnH~111 0r J, din Pre ~. Ring. Rn:id. Mayapuri, !...Jew Delhi• J l 0064 
and Publ ishetl by tlic Controller or Public:nions, Do:lhi· ! ! 0054 

- - - ... ____ ........ __ ___ ·-
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'THE GAZEITE OF INDlA : JUNE4. 2016/JYAISTHA 14, 1938 

MINISTRY OF LAW AND JUSTICE 
(Department of Legal Alfairs) 

New Delhi, lhc J" June, 2016 

[PART II- SEC. 3(i)) 

G.S.U..85.- ln exerdse of the power.s conferred by the proviso 10 article 309 of the Constituiion. the President 

hert:hy make.s the followi ng rules to amend tile Minimy of LRw and Justict:, DepMtment of Legal Affairs, Group 'C' 

posts Recruitment Rules, 2013. namely:-

1. Sho·r t title and cornntcnceme.nt. - (I) These rnle.~ may be calh::tl the Minimy of Law and·Jmticc, Department 

of Legal Affair~. Group 'C' po~ls Recruitment (Amendment) Rules, 2016. 

(2) They shall come into force. on the time of thci1· publication in the Official Gnzcne. 

:?. [n the Mintsiry of Law and Justice. Depart me1H of Legal Affairs. Group 'C' pom R.ccrui11m::nt Rules, 2013 

(hereim1ftcr referred to a~ the said rules) in rule I, in sub-ruli:. O), for the words anct letter "Grollp 'C' posts", the words 

and lcucrs "Group 'B' ond Group 'C' posts'· shall be substi1u1ed. 

3. . In the said rule~. in tht: Schedule agnin~t serial numbt:r I, rdniing 10 the post of Senior Coun Clerk Grade-1.-

Note:· 

(i) in the ent.-y under column (3). for the word and lc11cr "Group 'C"', 1hc word 1ind lc:uc:r "Group 'J3"'·shaH 

be substitmed: 

(ii) in column (9), for the t:ntry. "Not applicable", the entry ''Two yenrs" .~hoJl be ~ubstiruted; 

(iii) in column ( 12), for lhe ~ntry, the following entry shQll be substituted namely: "Group 'B' Dcperlrnenla) 
' Promotion Committee (for considerin3 promotion) consisting of:· 

(I) Jolm Secret"ry and Lcgul Adviser (Admini~Lmtion), DepHrtmcn1 of Leg~l Affair~ 

(2) Joint Secretary ond Legal Advi5cr, Department of Legal Affairs 

(3) Deputy Secretary (Administration). Depanmem of Lc:gJI Affair5 

-Chairn,an 

- Member 

- Member" 

[F. No. A-12018/02/201 I -Admn. I (LA)) 

ANIL KUMAR JOSH!, Dy. Secy. 

The principal n.llcs were published in the Ga-zcne of Tndia Part-TI, Se~tion 3, Sub-section (i), 1•id" number O.S.R 

270, dated the 26th November 2013. 

Upload~d by D1e. or Printing ill Governn1rn1 nflndia Pre~s. Ring Ro~J. M;,yupuri. N.:w Oetl)i . t 1006'1 
anll Publish¢<! by the Controller of P11blic~tions, O~lhi• I lU054. 
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2 ~. 1982, ~ .f.t.3!T.159, 'i'\TU1ii' 6 -.rt. 1983, <fiT.R.3IT.176, ~ ~. 1984, ij,T_R.3IT.228, 
cfl"{l~ 13 "ffl'{," 1984, ~.f.toTT.170, ~ 12 '1"1 1~ •. ~5:"':1'.frt,3!T.186, ~ 2 wrra, 1~85, 
'!IT.~.3TI'.2"8, a l-<.1$ 6 ~ . 1986, qil'_ffl'_orr.1 58, ~ -4'. ~. 1u87, ~:f.'t.3lT.328, om@' 25 ~. 
1987, <fiT.R-~1.11-(~). ~ 10.~. 1990, ~.frt:orr.1, m-frw 4 ~. 1991, <!iT.rrr.srr.33, mfrw. 17 

' ;;r,,;<1ru, 1991 , 'ITT'.A'.~.74, ~ 5 m, 19~1-,"~_f.tm.146, ~ 4 ~. 1991, ~.f..t3l'T.74 , a lfilil 

24 ~. 1992, 'iil'.f.t.arr.125, aTfuir ~ll"'i 1992, \'l'iT.f.tm.157, ~ 26 ~. 1994, <fif.f.r.:m-.34, 
~ 8 'lif"'ilf , 1996, <fiT.f.t;.;:ir.3V~ 2 tmcrfi, 1998, .. ~ .f.'t .arr.100, ~ 30 ¥Tt, 1998, 
ij,T,f.t.oTT-119, ~ 09 ~<:11{.;1999·, ~.f.tarr.51, ~ 27 m, 2003, 'iiT.~.3lT.179, aTUW 13 ~. 
2003, ~.f.t.oTT.35, 03 ~. 2006, q;r_f.t.:m.52, ~ 22 ~. 2007, 9'if.frt.arr.62 , a1fi~ 29 ~. 
2008, <fir.~.an.83, ~ 5 ~ · 2008, 'iil'.f.t3IT.36, ~ 9 ~~ 2011, ~.f.:t.arr. 21 , mfr-& 23 ~. 
2012. ,;;r:r,:r,;m.1J~ 20 ~ 2013, <f.T.f.r.oll'.33, mfuir 22 ~. 2014, erm'nl'.f.t.an-. 53, ai-fua s 
~. ~-'ITTCT ~llmr,; ~ <PIT I 

(DEPARTME.'NT OF DEFENCE RESEARCH AND DEVELOPMENT) 

CORRIGENDUM 

New Delhi, the 9Lh Noven1be1, 2017 

S.R.O. 102.-ln the notifice1ion of 1hc Government of lndia in the· Mini~try of Defence. Department of 
Defence Research and Development numbet S.R.O. 11, dl!Itd the 20'h December, 2013 , Publis_hed in the Ga2.eue of. 
lndia , Pan ll, Scc1ion 4, dated the s•h FebruSJy, 2014, at Pajle 48, in line 7, for "2013" read "2014". 

[}~. No. DHRD/76205/DRDS/RRs/C/P/13/2107/D(R&D)/2017] 
HARSHA RANI. Under Secy. 

Note ; The Defence Rcsearcb llDd Development Sef\fo: Rules published in the Gil2ene of India l.'1111-U, Section 4 , vide 
numbers S.R.O. 8, dated the 30'h December, 1978, and subsequen1ly l!ml:nded vide S.R.O. 307,.dared the JOlh October, 
1980, S.R.0. 196. d:-.1ed 2•d Augu~t. 1982, S.R .O. 159, dated the 61h Moy, 1983. S.KO. 176, dated the 7°~ Au!;lu~t. 1984, 
S.R.O. 228, dated t.he 13"' November, 1984, S.R.O. 170, dated the )2' 11 July, 1985, S.R .O. 186, dated 2"J Augu~t, 1985, 
S.R.O. 228. daied 6'h June, 1986. S.R.0. 158. da1cd the 4•1o May, 1987, S.R.0. 328, dated the 25•h Sep. ]987, 
S.R.O. l l •E , dated 1he JD'" Augi.is1 1990, SRO. I, dmd !he 4tl' Januaty, l 991 , S.R.O. 33. dated the 17111 Jamiaty, 1991 , 
S .'R.0. 74, dated lhe 5•h March. 1991. S.R.O. 146 dated the 4•h lul y, 1991, S.R,0. 74, dated the 24'" March, 1992, 
S.R.O. 125, dated the 29'" May, 1992, S.R.O. 157 , da\ed the 26th August, 1994, S.R.O. 34, d.ited the: g•h March, 1996, 
S.R.O. 33, dated the 2"d Fcbruai·y, 1998, S.R.0. 100 dated the 30'h July, 1998, S.R.O. 119, dated the 09111 July, 1999, 
S.R.O, 51 , dated the 27°' M,lich 2003, S.R.0. 179 , dated the 13'" November, 2003, S.R.O. 35, of the 03nl Febnmy, 
2006, S.R.O. 52, dat.cd the 22"d September, 2007, S.R,0 . 62, dated the 29'h June, 2008 , S.R.0. 83, dated the 5•h 
October, 2008 , S.R.O. 36, da ted the 9•h May, 201 l, S.R.O. 21, dated 1he 23'J March, 201 2. S.R.O. 11 , dated t.hq 20 
Dec., 2013, S.R.0. 33, dated the 22nc1 Aplil, 2014 and S. R.0 . 53, dated s•h December, 2016. 

~~.29~.2017 _,, 

~.f.r.o!T. 103.-~. ffim ~ <-11.,,.;s,.._ 309 t ~ ,;!--<l ... ~~~~<flf~m~. tan 

l-f71~. u.n ~m:, 3m: ~ ~. +1%_ '<f' (·it.rt,: {4 ~}}1-'11 ·~' ~ilr ·4:sr<: ~ ''!J') ~ mfr R<fif, 
2013 ~ ofR ~P.fu.r, ~ ~ ~ f.!?l~~a f.:nnf ~ (.~4t(:-

..;r"' • I 

1. (1) '(',f.\"lrl:rr<t1n:ifmP1T~·,:cn 5-i·l~l.l. WT~afR'~~. ~ ''IT' (¢ITT~ ,· 
. '<ii' ·?.""4T ~ ~ ~) q-a: ~ (i~~)-f.wq-, 2017 i1 

(2) ~ <J"1 4 "1 it-Jr\,, ,•~9.R •l-i'nITU~ tm ~ ~I 

2. U:11 ~. ~m,:r ~n ~ ~. t1% ''11'' (m-R ~ 'li>' cr4T ~ .51;,_ ~ '.:[') ~ 
';fITTWP,, 2013~f'~it. ~~'<j,'~tf1;:t'ITTtTITTrsi,. tr. 2t~.-,· _,,, ..... 

.. . -- --------~-------
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APPENDIX II 
(vide Para 5 of Introduction of the Report) 

MINUTES OF THE THIRTEENTH SITTING OF THE COMMITTEE ON 
SUBORDINATE LEGISLATION (2017·2018) 

The Thirteenth sitting of the Committee (2017 ~ 18) was held on Monday, the 

23rd April, 2018 from 1100 hours to 1200 hours in Chairperson's Room No. 146, 

Parliament House, New Delhi. 

-' 2. 
3. 

4. 
5. 
6. 
7. 

. 1. 

2. 
3. 

4. 

PRESENT 

Shri Dilipk~mar Mansukhlal Gandhi 

MEMBERS 

Shri Shyama Charan Gupta 

Shri Janardan Mishra 

Shri Chandulal Sahu 

Shri Alok Sanjar 
Adv. Narendra Keshav Sawaikar 

Shri Nandi Yellaiah 

Chairgerson 

SECRETARIAT 
Smt Sudesh Luthra Additional Secretary 

Shri Ajay Kumar Garg Director 

Shri Nabin Kumar Jha Additional Director 

Smt Jagriti Tewatia Deputy Secretary 
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2. At the outset, the Chairperson welcomed the Members to the sitting of the 
Committee. The Committee then considered the following draft Reports:-

(i) . Draft Twenty~eighth Report on the Indian Foreign Service 
(Recruitment, Cadre, Seniority and Promotion) Rules, 1961 framed 
under Article 309 of the· Constitution. 

(ii} Draft Twenty-ninth Action Taken Report on the Observations / 
Recommendation.s contained in the. 21st Report of the Committee on 
Subordinate Legislation {16th Lok Sabha). regarding Rules / 
Regulations framed under the Real Estate ( Regulations and 
Development) Act, 2016. 

(iii) Draft Th lrtieth Action Taken Report on the Observations/ 
Recommendations contained in the 7111 Report of the Committee on 
Subordinate Legislation (16th Lok Sabha). 

3. After deliberations, the Committee adopted the above Reports without any 
modification. The Committee also authorized the Chairperson to finalize & present the 
same to the House. 

The Committee then adjourned. 

I j'!...__....,;_ ________ _ _ ___ _ ___ _________ _ ______ _ 
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APPENDIX Ill 
(vide Para 6 of Introduction of the Report) 

ANALYSIS OF THE ACTION TAKEN BY THE GOVERNMENT ON THE 
OBSERVATIONS/RECOMMtNDATIONS CONTAINED IN THE 

SEVENTH REPORT OF THE COMMITTEE ON 
SUBORDINATE LEGISLATION 

(SIXTEENTH LOK SABHA) 

I. Total No. of observations/recommendations made 8 

II. Recommendations that have been accepted by the 
Government [vide recommendations at SI. Nos.1.4, 8 
1.5, 2.5, 2.6 2.7, 3.4, 3.5 and 3.6) 

Ill. No. of recommendations which the Committee do Nil 
not want to pu.rsue in view of Government reply 

IV. Percentage of recommendations accepted 100% 

__ /6,-




